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Creation of addidoaal posts of Postal 
inspectOR to deal with Complaints 

1666. SHRI D. R. PARMAR : Will the 
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be 
pleased to state: 

\a) whether it is a fact that due to over-
load of public complaints, it has been 
decided to create additional posts of Postal 
Inspectors to deal with public complaints 
efti<:iently in each division ; 

(b) if so, whether the Postmaster 
General, Gujarat Circle has implemented 
these orders and created additional posts 
in Divisions of Gujarat Circle; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
SHER SINGH) : (a) Yes, but to give better 
attention to pbulic complaints and not due 
to overload. 

(b) and (c). Yes. Orders for creation of 
additional posts of Inspectors of Post Offices 
(Complaints) as justified have beeo issued 
by him. 

Rehabilitation of Refugees from East 
Pakistan 

1667. SHRI SAMAR GUHA: Will the 
Minister of LABOUR AND REHABILI-
TATION be pleased to state: 

(a) the total number of refugees 
migrated from West Pakistan and East 
Pakistan, separately upto March, 1969 ; 

(b) wher it is a fact that the total 
amount spent for rehabilitation and payment 
of compensation for the West Pakistan 
refugees is Rs. 390.57 crores, whereas the 
number of refugees from EastPakistan being 
larger in number only Rs. 189.68 crores have 
been spent for their rehabilitation, and if so, 
the reasons for this discrimination ; 

(c) whether Nehru-Liaquat Pact of 1950 
if practically dead and the sale or exchange 
of the properties of the refugees, although 
their proprietary right was recognised by the 
Pact, has become in reality impossible; 

(d) if so, whether the changed situation 
due to changed policy of the Government of 
Pakistan necessitates a fresh reappraisal of 
the issue of giving compensation to the East 
Pakistan refugees; and 

(c) if so, the steps taken by Govern. 
ment and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABll.ITATION (SHRI BHAG· 
WAT JHA AZAD): (a) The total number 
of refupes who have been migrated from 
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West Pakishn and Bist ~"k.stan upto Marcb, 
1969 is 49.47 'ak"S B,d ~O.25 luhs respeC. 
tctivcly. 

(b) The total amount spent for r<!habi· 
Iitation and payment of compensation for 
the refugees from West Pakistan upto 31st 
Marcb, 1969, is Rs. 405.86 crores. Of this 
amount, Rs. 141.24 crores has been received 
on account of rent and sale proceeds of 
evacuee properties. Tbus, the Government 
have spent only Rs. 264.62 crores on the 
refugees from West Pakistan from their 
funds. In the case of refugees from East 
Pakistan. the Government have spent, upto 
31st March, 1969, Rs. 304.20 crores. There 
is no discrimination. 

(cl. to tel. Acc'Jrding to the provi. 
sions of Nehru-Liaquat Pact of April, 1950, 
refugees from East Pakistan retain complete 
proprietary rights in their immovable pro· 
perty left behind in East Pakistan and tbey 
can sell or exchange their "roperty. Tbe 
Government of Pakistan bave. :,owever, not 
honoured the the Pact in letter and spirit 
and have made it extremely difficult for 
the refugees to visit East Pakistan and 
dispose of their properties. The Govero· 
ment of India, thererore, lodged protests 
with the Government of Pakistan. It is not 
possible for the Government of India to 
pay compensation to tbe refugees from East 
Pakistan for their properties left behind for 
the following amongst other reasons :-

(i) The properties of the refugees 
from East Pakistan are goverened 
by the provisions of Nehru·Liaquat 
Pact of 1950. according to wbicb 
tbeir proprietary rights subsist iD 
tbem. 

(ii) There is virtually no evacuee 
property in the Eastern Zone in 
India which C.1 n form part of 
any Compensation pool from 
wbich compensation can be paid 
to the refugees. 

(iii) Apart from the financial implica. 
tion., there will be serious 
difficulties in verification of claims 
of the refugees. 

Cultivatioa of Apples in NEFA 

1668. SHRI BEDABRATA BARUA: 
Will the Minister of FOOD AND AGRI· 
CULTURE be pleased 10 slale : 

',a, whether Cultivation of apples has 
been tried in NEPA ; 

(b) whether it is a fact that quality 
apples can be grown iD that area ; 

(c) whether any apple orchard has 
been started in this area ; and 

t d) if so, what prosresa has been 
achieved? 

THE MINISTER OP STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SURI ANNASAHIB 
SHINDE): (al Yes, Sir. 

(bl Ye.-in certain selected localities, 

lC) Yes-.mall orcbards have been 
staned. 

(d) About fifty acres are under commer. 
cial plantation. The earlier trees have 
commenced bearing and small quantity of 
fruits are marketed. There is good res. 
ponse from tho people to extend area under 
apple cultivation. 

Utilisatioa of Minor IrrIgatioa Scbeau:s 

1669. SHRI BHOGENDRA JHA 
Will lhe Minister of FOOD AND AGRI. 
CULTURE be pleased to state : 

(al wbether it is a fact that small 
peasants are not able to take advantage of 
the minor irrigation schemes like pumping 
sets etc. ; 

tb) if so, whether it is being considered 
to iDitiate a drive for forcing Irrigation co-
operatives and give them special facilities ; 

(c) if so, tbe delails thereof; and 

(d) if not, the reasons tberefor 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHlB 
SHINDE): (a) It is true tbat in some 
case. small peasants have not been able to 
make use of tbe institutional financing from 
such sources like the Land Development 
Banks, Agricultural Refinance Corporation 
etc. for minor irrigation works, because 
these sources insist on adequate security. 




